
C JNTRAL ADKINI3rR.\riV3 TRISUr^L LUCKl-IOV,' 3JKCII L'JCKKOW

Orir^inal Ap^^lication No. 350 of 1352

A m in u l l a h .......................... ....................................................Applicant

Versus

Union of Inlia  O t h e r s .......................................... .^aspon.lants

Kon 'ble Mr. 3 .N .  Prasa^., Tonber (Judicial)

Tla a: '•lieant h as a^-r^acVai this triounal

anier section 13 of tha iministrativa Tribunals A c t ,1385

with the ;^'ray3r for issainc the direction to tha responlanti

to accent tha application of tha applicant for Voluntar:^

ratiremant v ;.e .f . March ,1333 , an i for further liractinr tha
/

rasooniants to pay all thp consaquantial benefits ari'^in? 

out of accaotanca of tha ;;;riyer for voluntarily ratiram^nt. 

2 . ^  tcc* C ■̂*̂‘'£-^tl-a facts of i-l is case ara^ intaralia,

that tV a applicant was appointa''’ is a '..atarnan in tha yaar 

1 360 in North ilastarn .Railways anl ha joir.ai on 13 .12 .13c J  

at .Railway Station C> ^rbarV (N. .lly.) ,Lucknov; an 1 was 

latar on transfarre i to Paya: pur .-iaiUjay Station iistrict  

3haraich on tha s^ma post. In tha yaar 1 336, ha v;as 

promotai as Gateman an"’ v;as rosta ’ at .-iailway 3t:ition 

Nan,)ara, D istrict 3ahraic^, v.’hara V a sarvai for about 11 

years. In tha yaar 1 337, t>i3 a?: lie art v;as transfarrei to 

;iailway'.3t ition 3ahraich as Catjrran ar ’ in tha month of 

Kovam'bar, 1 J87 tha a idicant was sent for his  magical
-V

i;xamination as ha ha'i trouble i:. his laft Van' a-.’ ovir'
I

to trouola in his left  1 ar 1 ha v is  f-.alin' ’ifflr_.3ty ii' 

perfortrinc the haavy luty. It 2 3a> ly'k CViktsa

\1hikari Nanpara examina 1 th ’ a_<:, Itcarit ar. ' aftar j'.ic il 

examination, the Ma ltcal O fficar  mads 'r^commandation for
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oivino lirht iaty to him ani ^Iso r 3 farril to the

Divisional Medical O fficar ,G ond^ for h is  nodical traatrrent 

an'l accordinrly the applicant underwent treatment, but there 

no much improvement, hence the applicant was referred for 

further treatment in the .^ailwa?^’ F-osx^ital Badsha'-na'-ar,

Lucknow and the applicant was ^iv an  tr aatmant^ he m s  aivise'" 

to do^licht duty work. As per nie U c a l  direction, the 

applicant reported for duty in the month of January ,1988 at 

Railway Station Oahraich and he wis or lered to discharc^e 

h is  duty as "cateman as duty of Gateman its e lf  was treated as 

l ir h t  -^dty as wo^ld ba obvious from the perusal of Ar.nexure 

A-1.

3. The main rrievance of the ap^dicant appears to ba 

that f'^ereafter the applicant rej^resented the matter to the 

authoritie.^ concerned ani sout ht ^.ersonal interview !^ v;itV 

the authorities at D.R .M .LUcknow ar I la v. is advised to submit
/w

the application for his voluntar^/lry retirement an 1 accordinc]’,

U
he suom.itted  ̂ is aoplication to tV is e ffect  to ,Lucknov

on 1 3 .3 .1  ?88 (Vi le Annexure A-2), an  ̂sent

reminders and last reminier is ia t e 3 1 5 . 1 9 9 2 (Viia  Annexure-4

4 . This is noteworthy that Respite ample time and

0]-ip0rtun ity , no C .A . has b=*en filed  by the responiants.

5. . I have hearei tie learnei counsel for the applicar

-t an 1 perused the papers. The a- plicant wl-ile adverting to 

the contents of the application and t papers a m  ^xa I thereto

has urced that the rrievance of tie a-\'licant may be re lresse '
,y'

if  the Railway Lucknow('W''o is rispon-ar.t '\o, 2

in th is  case) W  "’irectAsx^ l e d ‘’a tie representation of f-e
^ A

applicant dated 1 3 .3 .1 9 8 3  which is s t ill  lyin' pen linr with 

D .A .M . (Parichala^) ^  is- V as been followed by the reminlers ar » 

last ram infers is late 1 1 9 .5 .1 9 9 2  vjV ich is annexure A—4 to 

th is  apolication

6. Favinp consi ’ieraJ all the view : oints an \ all ti e
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a^ects  of the matter and keeping in view the 

circumstances of the case, I find it expedient that the 

ends of justice would be met if the respondents No. 2 

is directed to decide the above representations of the 

applicant Annexure A-2,A-3 and A-4(dated 13 .3 ,88 , and 

19.5.1992) by reasoned and speaking order and in 

accordance with extant r u l^  regulations and orders of
' W .

the Railway Board in this regard, within a J>eriod ofo3 

months from the date of receipt of the copy of this 

judgement; and I order accordingly.

7. The application of the applicant is disposed

of as above. No order as to costs. This is made clear
I

that in case, the above representation and reminders 

(Annexure A-2,A-3 and A-4) are not readily available 

with the respondent no. 2 (D.R.M.N.E.Railway,Lucknow), 

then in that case, the applicant shall furnish a copy 

thereof to the respondent No. 2 within a period of 15 > 

days from the date of the receipt of the copy of this 

judgement to enable him to decide the above matter 

within the aforesaid period of time.
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Lucknow Dated: 4 .1 ,1993 , 

(RKA)

Member (Judicial)
V 7 '  f  J


